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- “*THE HYDERABAD (ABOLITION OF JAGIRS)
" REGULATION, 1858 FASLL.
 No. LXIX or 1858 F. |

Whereas it is expedient to abolish jagirs and to provide,
pending  the determination of terms ot commutation, for the
payment to Jagirdars and Hissedars of certain interim allowances ;

Now, therefore, in exercise of the authority vested in me for
the Administration. of the Hyderabad State and of all other
powers enabling me in that behalf, I make the following Re-

gulation :— o
PART I.

o PRELIMINARY.
1.’ (1) This Regulation may be called the Hyderabad (Aboli- Short title,
“tion of Jagirs) Regulation, 1858 Fasli. ' extent and

(2) It shall extend to the whole of the Hyderabad State. ment,
(8) It shall come into force on the date of its publication
in the Jarida. ‘ ‘ .

2. In this Regulation unless there is anything repugnant p.anisions.
in the subject or context :— ‘

‘ (@) “Excise Revenue” means revenue from country’

liquor, toddy, mohwa flowers, opium and ganja ;

(b) * Existing law ** means law in force at the commence-
ment- of this Regulation, including Atiyat law, Custom or usage
having the force of law, and the terms of any grant and includ-
ing also orders made under existing law ; '

(¢) ** Guzarayab” mesans a person who under a lawful
order passed before the commencement of this Regulation is
entitled to a maintenance allowance from the income of a Jagir-
dar or Hissedar or of a Jagir ; ‘ ‘ .

(d) *“ Hag-e-intazam *’ means the money which under the
existing law is paid to a Jagirdar as his remuneration for manag-
ing the jagir;. , T

(¢) * Hissedar *’ means a person who is entitled to a share
in the income of a jagir according to the existing law ;

¢ Jagir »’ includes a Paigah, Samasthan, part of a jagir,
village Mukhta, village Agrahar, Umli and Mukasa, whether
granted by a Ruler or a Jagirdar, and, as respects the period
commencing on the date appointed for a jagir under Section 5,
means the estate there-to-fore constituting a jagir;

- :uPublished in Extraordinary Jarida No. (40), dated 15th Mehir, 1858
asli.

.
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(8) ¢ Jagir Administrator ”’ means the Jagir Administrator
appointed under sub-section (1) of section 8 and, subject to the

- rules under this Regulation referred to in sub-section (2) of

Appoint.
ment of
Jagir
Adminis.
trator.

Section 3, all references to the Jagir Administrator shall be
read asincluding a reference to an Assistant Jagir Administrator;

(h) ** Jagirdar ”’ means th'e_perso’n ‘who ‘immediately before
the date appointed under Section 5 was the holder (qabiz) of a
jagir and includes the Amir of a Paigah and the Vali of a Samas-
than ; .

. (i) * Year of account "’ means the Fasli.year, or where the

accounts of a jagir are maintained according to a year of another = ..

era, the year according to that era.

i

3. (1) The Military Governor shall dppoint a Jagir Adminis-

trator and as many Assistant Jagir Administrators as he considers

necessary for the due administration of this Regulation.

(2) Any power conferred or duty'imposed by this Regula-
tion on the Jagir Administrator may; save as otherwise provided
in rules made thereunder, be exercised or discharged by. an

s i
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4, After the commencement) of this Regulation, no person
shall be appointed to be, or be recognised as, 8 Jagirdar whether

in succession to a deceased Jagirdar or otherwise.

1. PARTIL

TRANSFER OF ADMINISTRATION AND THE CONSEQUENCES
: Tugreor. . ;-

5. (1) As soon as may be after the commencement of this
Regulation, the Military Governor shall appoint a date for the
transfer to Government ot the administration of jagirs and may
appoint different dates for different jagirs. ‘

1(2) On the datc so appointed for any Jagir (hereinafter

referred to as the appointed day) the Jagirdar shall make over

the management of the Jagir to the Jagir Administrator and
shall furnish. him with an account of the revenue received and
expenditure incurred on account of the Jagir in the current, or
if the Jagir Administrator so requires, in the immediately preced:

ing year of account, in so far as such revenue and expenditure

are attributable to that year. -
(8) If the Jagirdar fails to comply with the provisions of

sub-section (2) to the satisfaction of the Jagir Administrator, or -

obstructs the access of the Jagir Administrator to any lands or
buildings belonging to the jagir, or fails to furnish the Jagir
Administrator with any dacuments relating to the administra-
tion of the jagir, the Jagir Administrator may use or cause to
be used such foree as may be necessary tor the purpese of entering
upon any such lands or buildings of or securing possession of
any such documents. °

" Assistant Jagir Administrator appointed under sub-section (1).
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Y{4) If in any jagir; a Jagirdar is not in existence on the -
appointed day, the Jagir Administrator shall require the duties
imposed upon the Jagirdar by sub-section (2) to be discharged
by such one of the Hissedars as he may designate for the purpose
and references in sub-sections (2) and (8) of this section and in
sub-section (4) of Section 13 to the Jagirdar shall be read as
referring to the Hissedar so designated. :

6. As from appointed ddy— :
- (1) The jagir shall be included in the Diwani and unless Powers,
and until included in a district constituted under the Hyder- rightsand
abad Land Revenue Act, shall be administered by the Jagir }:‘;‘x’]“u&“ as

Administrator ; nppoint.ed

-(2) the powers, rights and liabilities of the Jagirdar in day.
relation to the jagir shall cease to be exercisable and enforceable
by or against the Jagirdar, and shall be exercisable and enforcca-
ble by or against the Jagir Administrator:

Provided that where the Jagirdar has on or after the 1st
October, 1948, entered into a contract in relation to s jagir the
performance of which has not been completed befoie the appoint-
ed day, the Jagir Administrator may repudiate the contract
if in his opinion it was not entered into in the normal course of
management of the jagir, and where the Jagir Administrator so
repudiates such contract any damages recoverable in respect of
the repudiation shall be recoverable from the Jagirdar alone:

Provided further thet where the Jagirdar has on or after
the 1st January, 1949, effected a mortgege, lease, or other trans-
fer. of property included in the jagir and the Jagir Administra-
tor is of opinion that the mortgage, lease or other transfer was
effected not in the normal course of management of the
jagir but in anticipation of legislation for the abolition of jegirs,
the Jagir Administrator may cancel the mortgage, lease, or other
transfer and any damages recoverable in respect of the cancella-
tion shall be recoverable from the Jagirdar alone ;

(8) all expenditure incurred by the Jagir Administrator on
the administration of a jagir shall be defrayed from the revenuc
of the State; :

(4) no Jagirdar shall recover or receive any customary op
other dues from any tenant or resident of the Jagir ;

(5) no Jagirdar shall in his capacity as such be required to
pay the educational cess, or the cess for the maintenance of the
Jagirdars! College, or any other cess imposed by Governmenlt ;

(6) no Peshkash, Haq-e-Malikana or pan shall be payable
by a Jagirdar in respect of the Fasli-year 1859 or any subsequent
Year; ‘

(7) the share of a Jagirdar or Hissedar in the net income

of a Jagir, and the maintenance silowance of a Guzarayab, shail
e inalienable save with the previous sanction of Government :
not more than one helf of sucE share or allowance shall be liable
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to attachment and sale in any one year of account in execution of
a decree and no part thereof shall be so liable, save with the
previous sanction of Government ;

(8) if a Jagirdar or Hissedar dies, his share in the net
income of the Jagir, including his share in the Hag-e-Intazam,
shall devolve in accordance with his personal law :

Provided that in the case of a Muslim Jagirdar or Hissedar
the principle of Hijb Hirman shall not apply and that in the case
of 8 male Hindu Jagidar his share shall be deemed to be his
separate property;

(9) If a Jagirdar or Hissedar dies and leaves no heir entitled
to inherit, his share, in the case of a Jagir granted by a ruler,
shall lapse to Government, and in the case of a Jagir granted
by a Jagirdar shall be added to the gross revenue of the Jagir of :-
the grantor. - ;

~ 'PARTIN

" APPL1CATION OF JAGIR REVENUE.

4 -

7. In this Part—

'+ gross revenue ”’ means in relation to any jagir the total -
realisations in any year of account on account of excise revenue,
land revenue, forest revenue and such other revenues as may be
specified in rules made under this Regulation :

Provided that realisations on account of excise revenue
shail ne included in gross revenue in reiation to those jagirs onty
in which excise revenue was, immediately before the commence-
ment of this Regulatior, included in the revenues of the jagir;

‘““ balance ’ means in relation to a jagir other than a Pai-
gah, the sum remaining trom the gross revenue after the making
of the payment to Government required by Section 8 and of
any payments due on account of maintenance aillowances payable
to Guzarayabs from the income of the jagir ;

“ net income *’ means in relation to a Paigah the sum rem-
aining from the gross revenue after the making of the payment
to Government required by Section 8 and of any payments due
on sccount of maintenance allowances payable to Guzarayabs
from the income of the Paigah, and in relstion to a Jagir other
than a Paigah the sum remaining from the balance after the
making of the payments required by Section 10.

8. In respect of every jagir there shall be paid to Govern-
ment on account of administration expenses the percentage of
the gross revenue specified in the appropriate entry in the second
column of the annexed table, -
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R Percentage payable
Revenue of Jagir - ) to Government
1 ' 2
’ : Per cent,
1. Rs. 5,00,000 or more .. . 58%
2. More than Rs. 1,00,000 but less than '
~ Rs. 5,00,000 .. . 50 |
" 8. More than Rs. 25,000 but not more - '
than Rs. 1,00,000 .. . 40
4. Not more than Rs, 25,000 .. 25

Provided that if the payment of the appropriate percentege
in respect of a jagir embraced by entry 1, 2 or 8 in the first column
would leave a balance less than the balance left to a jagir with
the maximum gross revenue embraced by the next succeeding
entry in that column, the payment to Government in respect
of such first named jagir shall be so reduced as to leave a balance
equivalent to the balance left to such sccond-named jogir .

9. For the purposes of payments to be made from the bals- Classifica-
nce, jagirs (other than Paigahs), shall be classified in the following tion of

categories, namely :— ?I%i;su :or
(1) jagirs in which a Jagirdar exists and is entitled under poses of
the existing law to receive the hag-e-intazam; ?&yx:\:ﬁ?‘

. (2) jagirsin which a Jagirdar exists but is not entitled under balance.
the existing law to receive the haq-e-intazam;

(8) jagirs where the death of the Jagirder betore the com-
mencement of this Regulation was not followed by the appoint-
ment of a Jagirdar before that date ;

(4) jagirs in which the Jagirdar dies after the commence-
ment of this Regulation.

10. (1) In the case of jagirs in category (lgln. sum equiva- Payments
lent to half the hag-e-intazam shall be paid to the Jagirdar and from the
the like sum shall be distributed between the Hissedars (other Palance.
than the Jagirdar ) in the proportions to which they would heve

been entitled under the existing law to the income of the jagir

it the jagirdar had not existed:

Provided that if there is no Hissedar, & sum equivalent to
the whole ot the hag-e-intazam shall be paid to the Jagirdar.

(2) In the case of jagirs in category (2) a sum equivalent
to the haq-e-intazam shall be distributed between the Jagirdar
and Hissedars in the proportions to which theyjarc under the
_existing law entitled to the income of the jagir.
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(8) In the case of Jagirs in category (8) a sum equi\‘ralen‘t
to the haq-e-intazam shall be distributed between the Hissedars,

" including the heirs of ‘the deceased J agirdar, in the proportions

to which they are under the existing law eutitled to the income
of the jagir.

(4) In the case of jagits i category (4) an amount equiva-
lent to the haq-e-intazam shall, as from the year of account
following the year in which the Jagirdar dies, be distributed
between Hissedars, including the heirs of the deceased Jagirdar,
in the proportions to which they are under the existing law
entitled to the income of the jagir. . S

11. (1) In the case of a jagir other than a Paigah the net
income shall be distributed between the Jagirdar .and Hisse-
dars in the proportion to which they are entitled under the
existing law. S

(2) In the case or a Paigah two-fifths of the net income shall
be payable to the Amir-e-Paigah and the remaining three-fifths
shall be distributed among the Hissedars according to their
shares, the Amir-e-Paigah not being deemed to be a Hissedar.

12. (1) From the amount payable to any person under
Section 11 there shall be deducted the amount of any mainte-
nance allowance which under sub-section (2) is debitable to the

share of that person.

(2) The maintenance allowance payable to a Guzarayab
shall, save where it is payable from the income of the jagir, be
gebitable to the share of the person on whom he was oris depen-

ent. ‘ ‘ ‘ .

(8) The Jagir Administrator may reduce any msintenance
allowance payable to a Guzaiayab which in his opinion is exces-
sive in relation to the income of the jagir from the revenue of
which the allowance is payable.

(4) On the death of a Guzarayab whose maintenance
allowance was hereditary the allowance shall devolve .according
to his personal law. ol

(5) If any question arises regarding the person to whose
share a maintenance allowance is debitable under sub-section
(2), or as to whether a maintenance allowance is hereditary,
the Jagir Administrator shall decide the question after affording
to all the parties concerned an opportunity of being heard.

18. (1) The Jagir Administrator shall maintain a separate
account in respect of cach jagir and shall afford every Jagirdar
and Hissedar reasonable facilities for the inspection of the same,

(2)‘ The Jagir Administrator shall make advance payments
to Jagirdars and Hissedars in accordance with rules made under
this Regulation and shall adjust the same when the net income

of the jagir is distributed. o
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(8) The payment to Government ‘required by Section 8,
the payment from the balance required by Section 10, and the
distribution of the net income in accordance with Section 11,
including payments to Guzarayahs under Section 12, shall be
effected as soon as may be after the expiration of the year of
account, '

(4) In compiling: the accounts for the year of account
current on the appointed day, the Jagir Administrator may dis-
allow any expenditure included in the accounts furnished by the-
Jagirdar under sub-section (2) of Section 5 which in his opinion
was not incurred in the normal course of management of the
jagir.

14. The amounts payable to Jagirdars and Hissedars under Interim

this Regulation shall be deemed to be interim maintenance Pature of
allowances phyable until such time as the terms for the com- ﬁnﬁef?hti's
mutation of jagirs are determined. . . Regulation, °

PART 1V.
MiSCELLANEOUS.

.15, Where a jagir is under the management of the Court of Jagirs
Wards or of a Committee of Management, appointed by the underthe
Government, the duties of the Jagir Administrator under this mene'os
Regulation may at the discretion of Government be discharged Court of
by the Court of Wards or the Committee of Management, as Yardsora
the case may be. Committee.

16. The provisions of this Regulation shall apply so far as Special
may be to any jagir granted to a temple or mosque or to any provision

PR . . . . . for Jagirs .
institution established for a religious or public purpose: granted to

*  Provided that in the.case of such jagir— temples, etc.

(a) the percentage of the gross revenue to be paid to
Government shall, notwithstanding anything contained in Sec-
tion 8, be such percentage not exceeding ten as the Government
may by notification in the Jarida dircct either generally or in
respect of a particular jagir or a particular class of jagirs;

(b) the distribution or application of the nct income shall
be effected in accordance with the rules made under this Regula-
tion which shall be so framed as to respect so far as possible th¢
wishes of the grantor and to be in consonance with custom and
usage.

17, (1) Nothing in this Regulation shall affect the home yrome tarms,
farm (seri Khudkasht) of a Jagirdar or Hissedar which, subject
fo 1i\,lny law for the time being in force, he shall continue to
1old— ‘

(a) where the village in which the farm is situate has been
brought under survey and settlement whether before or after the
appointed day, in accordance with the terms recorded at the
time of such survey and settlement ;

(b) for so long as the village has not been brought under
survey and settlement, in accordarice with the terms and condi-~
tions prevailing immediately before the appointcd day,

17
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, (2) For the purposes of sub-section (1) the extent and
boundaries of the home farm of a Jagirdar or Hissedar shall be
such as the Jagir Administrator may by order determine :

Provided that no forest or waste land shall be included in
any home farm, :

18. Nothing in this Regulation shall affect—

(a) the. personal property of a Jagirdar or Hissedar or
any property other than the jagir held by a Jagirdar on behalf
of_the Ii‘Iissedars, or
(b) any liability of a Jagirdar or Hissedar in respect of
any loan taken from Government. g

19. (1)'The Jagir Administrator shall so far_as possible -
employ in Government service such of the persons employed by
a Jagirdar before the appointed day for the management of a
Jagir as are in his opinion suitable for employment in Government
service. :

(2) The terms on which such persons shall be employed in
Government service shall be prescribed by rules made under this
Regulation, : Voo '

(8) Subject to such conditions as may be prescribed by
rules made under this Regulation Government may grant a
pension, compensatory allowance or gratuity to any person emplo-
ved by a Jagirdar before the appointed day for the management
of a jagir who is not thereafter employed in Government serviece.

20. (1) A party aggrieved by any order passed by the Jagir
Administrator under this Regulation may appeal against the
order to Government or to such authority as Government may
appoint in this behalf. ~

. (2) An appeal under sub-section (2) shall be filed within
60 days of the date on which the aggrieved party is informed of
the order against which he appeals:

Provided that the appellate authority may for sufficient
cause entertain an appeal filed after the expiration of the said
60 days.

(8) Government or such authority as Government may
appoint in this behalf may revise any order passed by the Jagir
Administrator :

Provided that no order adversely affecting any person
shall be passed in revision without giving that person an oppor-
tunity of being heard. :

21, (1) Save with the previous sanction of Government, no
civil or criminal proceedings shall be instituted against the Jagir
Administrator or any other publicservant in respect of anything
done or purporting to have heen done under this Regulation,
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(2) All claims relating to a jagir or to any share in the
income thereof, whether arising under this Regulation or
otherwise, shall, subject to this Regulation but notwithstanding
any existing law, be filed in," and decided by, the appropriate
civil-court : ’

Provided that any proceeding pending at the commencement
of this Regulation before an Atiyat Court or before a Commission
or any other authority shall be completed in accordance with
the existing law as if this Regulation had not been enacted.

22, Whoever— Penalty,

(a) fails to comply in whole or in part with the requirements
of sub-section (2) of Section 5, or

(b) resists or obstructs the Jagir Administrator or any
person employed under his orders in the exercise of the powers
conferred by sub-section (8) of Section 5, or

(c) contravenes, or attempts to contravene, or abets the
tontravéntion of sub-section (4) of Section 6, shall be punishable
with imprisonment which may extend to one year or with
fine or with both.

28, This Regulation shall have effect not withstanding Repugnant
anything contained in any existing law, and where an cxisting existing
law is repugnant to the provisions of this Regulation, it shall, laws.
to the extent of the repugnancy, cease to have effect.

24, (1) The Government make rules to carry out the purpo- Power to
ses of this Regulation. make rules:

(2) In particular and without prejudice to the generality
of the foregoing power, such rules may—

(@) specify with reference to sub-section (2) of Secction
8 any powers and duties of the Jagir Administrator which shall
not be excreised or discharged by an Assistant Jagir Administs
rator;

(b) determine the additional classes of revenue to be
included in the gross revenue of a jagir as defit=d in Scetion. 7;

, (c) provide for the conditions under which, the times
at which, and the manner in which, advance payments to Jagir-
dars and Hisscdars under sub-section (2) of Scction 13 shall be
made ; ’ ’

(d) prescribe, in conformity with the proviso to Section
16, the manner in which the net income of a jagir granted to
a temple or mosque or to any institution established for a religious
or public purpose shall be distributed or applied ;

(¢) prescribe the terms of cmployment in Government
service of persons formerly employed by Jagirdars;
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(f) prescribe the terms and conditions on which a
pension, allowance or gratuity may be paid to a person formerly
employed by a Jagirdar who is not employed in Government .
service ; ’ :

: (g) prescribe the procedure to be ‘adopted in the pre- .
sentation and disposal of appeals under, and in the exercise of
the revisional powers conferred by, Section 20.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 

